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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

NEW FORMULA FOR FIXING THE PRICES
OF CERTAIN ESSENTIAL DRUGS

SHRI A. G. KULKARNI (Maha-
rashtra) : 1 beg to call the attention of
the Minister of Petroleum and Chemi-
cals and Mines and Metals to the new
formula announced for fixing the prices
of certain essential drugs and the re-
ported reaction of the drug industry to
the same.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (DER. TRIGUNA
SEN): Sir, a statement was laid on the
Table of the Rajya Sabha under the
proviso to Sub-section (2) of Section 16
of the Tariff Commission Act 1961
along with a Resolution No. 3(52)/68-
Ch. III dated the 30th April, 1970. The
Resolution sets out in sufficient detail
the decisions taken by the Government
on the recommendationsand conclu-
sions of the Tariff Commission on the
fair selling prices of drugs. It is, there-
fore. not necessary for me to cover the
same ground again here. But I may
draw attention to the two principal
aspects. Firstly, fair selling prices of
17 essential drugs have been announced
and secondly, the main features of
price control for all formulations of the
17 essential drugs and other drugs have
been indicated. The Resolution fur-
ther proceeded to state that a suitable
control order would bs promulgated
soon. Government proposes to notify
the Order in a few days.

Since the publication of the Resolu-
tion on the Tariff Commission’s Report
on 30th April, 1970 no representation
has so far been received from the drug
industry indicaiing the industry’s reac-
tion to Government’s decision. Presum-
ably the industry is studying the Reso-
luticn and may be awaiting® the proposed
Control Order before conveying its reac-
tions to Government, It need hardly be
added that due consideration would be
given to representations that may be
received from the industry.

SHRI KRISHAN KANT (Hari-
yana) 1 Very happy.

SHRI A. G. KULKARNI: May I
at the outset congratulate the hon.

Minister for holding these big indus-
trl?hsts by the horns or what you
call, |
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SHRI M. N. KAUL (Nominated):

| Holding the bull by the horns.

-

SHRI A. G. KULKARNI: For
holding the bulls by the horns because
the drug industry under the powerful
lobby in this country was able to have
their hold for the last ten or fifteen
years and have exploited the consumers
to the merest bone. And therefore I
want to congratulate the Minister at
the very outset.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : We are all happy and thank-
ful.

SHRI A. G. KULKARNI: As per
the economic reports available, the drug
industry has got exorbitant profits and
the Government while fixing their for-
mula have allowed some 75 per cent
of the step-up or mark-up in the for-
mulations and some 15 per cent return
on the gross turnover. So, will the
Government reconsider it because all
these firms have exorbitant profits and
there is no return of 15 per cent in
the country available to other types of
the consumer industry?

In the interests of the ultimate con-
sumer, following the present policy
announced, 1 do not know whether the
Government is bringing a Control Order
or no:. But unless the basic raw mate-
rials are supplied to the industries, whe-
ther in the big sector or the small sec-
tor, there will be no successful meaning
of the working of the reduction of the
prices for these 17 basic drugs in their
formulations. So, what is the Govern-
ment’s scheme in supplying to the big
sector or the small sector, whether im-
ported or indigenous raw materials at a
fixed price so that there will be a worth-
while meaning to the reduction in the
cost price?

Thirdly, 1 want to know whether
these foreign coliaboration units like
Pfixer, Cynamide and others were
given very liberal collaboration terms
so that they will bring in money and
put it in research and development?
They have abused this concession given
by the Government and they are indul-
aing only in scme items and formulat-
ing them. Will the Government re-
consider the policy about the collabora-
tion and find out whether they have
abused the research development assis-
tance given by the Government?

Fourthly, I want to know whether
the Government is aware that the big
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drug manufactui ers through their or-
ganisations have threatened not to
implement the ¢«:h:me? What is the
specific scheme with the Government
of India to execut: the same in the
interests of the :onsumers so that the
scheme will be 1 success?

Then, the imjori, production and
sale of drugs ard medicines call for
greater State cor Irol rather than piece-
meal measures like the enforcement of
a minor cut o1 any vague formula,
which will not b in the interest of the
Government. So wvill the Government
take stringent st ps towards that?

Lastly, may [ know whether the
Government cor: idered that there are
about two thous nd odd units in the
small sector starled by educated entre-
preneurs who leserve all  assistance
from them becau e they are pharmaceu-
tical graduates, having Master’s degree?
They should b+ protected. May I
know whether t! 2 Government will re-
serve a sizeable section which can be
manufactured b them, commensurate
with quality, I 10 not say wholesale
reservation?

DR. TRIGUMA SEN: My hon.
friend has asked many questions and I
will try to deal with all of them.

Tirstly, he h:i: asked whether we
will reconsider about the profitability
of the drug ind stry. Well, it is T am
told the Governnent’s policy that we
should see that ..o industry or a manu-
facturer does nct make more than 15
per cent profit before taxation. After
taxation, it comrs to what percentage,
I do not know. So, we have consider-
ed whatever forrula we have adopted;
the meaning is 'hat we will see that
nobody makes profit of more than
15 per cent be or: taxation.

Secondly, abo.it the basic raw mate-
rial supply, as lenoted in the Resolu-
tion, it is our ; roposal to canalise all
import of basic Jdrugs through the STC
and the price "h:ch we pay for the
import and the ncigenous manufacture
will have a poc! price and distributed
to the industrie., whether it is small-
scale, medium-scale or big-scale, at the

same price. TIlat is the meaning.
SHRI A. G. KULKARNI: That is
good.

DR. TRIGUMA SEN: If we can
have a fixed price for the basic mate-
rial it is very casv to control the cost

5

[4 MAY 1970]

to a matter of urgent 118
public importance

of production of the formulated medi-
cines.

Thirdly, about the foreign collabora-
tion, I have not seen the agreements
with many firms. But I am not very
happy when I find that many foreign
collaborations are there with 60 per
cent and 70 per cent, equity and the
like. Anyway, I am not interested in
that at the present moment. But I
can assure the House that so far as
research and development are concern-
ed, we have put in the Resolution it-
self that we will pay everything that is
paid for research and development,
which is spent for research and deve-
lopment in India itself. It is covered
in two ways. One is, the blocked capi-
tal. About the amount they spent and
about the running expenditure, provid-
ed they show proof ioc us we have
agreed to pay even 150 per cent mark-
up for that, on the expenses that will
be incurred absolutely in India for
which the industry will have to show
proof to us. Your third question was
if they do not implement it ?

SHRI A. G. KULKARNI: Yes.
[The DEPuTY CHAIRMAN in the Chairl.

DR. TRIGUNA SEN: I am confi-
dent that it will not happen. Firstly,
my idea is, if there is any gap in life-
saving drugs I will not allow our peo-
ple to suffer, we will import those drugs
and supply them to the consumers. And
if there is any cussedness and misheha-
viour by any industrialist, I think Gov-
ernment is strong enough to curb their
ways, even to, shall I say, take over
the management. We want to see that
it is run in the interests of the coun-
try. Regarding the last question about
the interests of the small-scale sector, as
I said, the raw materials will be sup-
plied at a pool price, whether it is a
small industry or a big industry. We
will also explore the possibility bf pur-
chasing their products subject to quality
control, so that no spurious or sub-
standard medicines will come in for
Government use in hospitals and other
places. T am meeting today afternoon
a delegation of small-scale industries
and, as I said in the resolution, we will
study how to reserve some formulations
for the small-scale sector so that they
do not suffer. But again I will impress
upon them the fact that we are prepar-
ed to purchase their products on the
condition that the quality does not
suffer. That will be the criterion.
These are the five questions of my
honourable friend and I think I have
answered them all.
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SHRI A. G. KULKARNI: Sir, my
second question.

MR. DEPUTY CHAIRMAN : No,
no. You had already put all the
questions. \

SHRI A. G. KULKARNI : Just one
small question, Sir. I wanted to know
from the honourable Minister whether,
after reducing the prices of all the basic
drugs and formulations, the Govern-
ment will also thinking of giving an un-
ceremonious send-off to one committee
appointed under the chairmanship of
Shr. K. K. Shah to negotiate with the
drug manufacturers to reduce the
price. 1 also wanted to know how
and why this committee was appoin-
ted. How was Mr. K. K  Shah con-
cerned with reducing the prices? May
be, he was interested in increasing
the prices. I would like to have a
categorical reply from the Govern-
ment as to why and how this commit-
tee was appointed and whether this
committee will now be wound up or
not.

DR. TRIGUNA SEN: I am sorry
that my colleague’s name has been
brought in. He is absent from the
House today. 1 must confess that till
about four months ago I did not know
that it was the function of my Ministry
to fix the price of medicines. I thought
always that the function of my Minis-
try was only to produce the medicines.
As a matter of fact, in a reply to one
of the supplementaries the other day
in this House I said I did not know
how the prices were controlled. 1
thought it was done by the Health
Ministry. 1 did not rectify my state-
ment. But to be very frank it is such
a complex matter—we have about 1800
to 2000 small-scale industries. And
whatever we have achieved, it was due
to the untiring help and advice and
guidance of Mr. K. K. Shah. What-
ever has been achieved, it was due to
him, not to me. That is number one.
Number two. I am not aware that
there is a Shah Committee that has
been appointed. As least nor in my
Ministry.

SHRI A. G. KULKARNI: I do not
understand this. Your Ministry is the
Petroleum and Chemicals Ministry and
you are concerned with drugs. And
Mr. Shah is a consumer of drugs. And
you say you are not aware of that
Committee. When and how was this
Commitiee appointed and what are its
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, terms of reference? Was your Ministry
i consulted?

DR. TRIGUNA SEN: I must con-
fess my ignorance about this Com-
mittee.” If a notice is given, I might
get the information.

SHRI A. D. MANI (Madhya Pra-
desh) + I congratulate the honourable
Minister on the bold step that he has
taken in reducing the prices of drugs.
The country will be grateful to him for
this. [ want to ask the Minister why
he has allowed the so-called non-essen-
tial drugs make so much of profit. He
allows 50 per cent fotal profit. He has
not fixed the price formula for non-
gssential drugs. May I ask him what
the criterion is that he is going to
apply for determining what an essen-
tial drug is and what a non-essential
drug is? I may mention here that no
pure Indian concern has produced a
satisfactory nasal drop preparation in
this country so far excepting, as I said
on an earlier occasion, well-known re-
medies like  Amritanjan. Efcorlin
which is produced by a firm with
foreign collaboration, is being sold at
Rs. 2.50 and 5 cc of Otrivin is being
sold at Rs. 3. Does not the Minister
think nasal drops to be necessary? Why
not he bring it within the price fixa-
tion formula? This is precisely neces-
sary for the preservation of health in
the country. That is the first point
that T would like to make. The second
point that I would like to ask him is
what steps he is going to take to re-
duce the prices of drugs produced by
the Hindustan Antibiotics, particularly
penicillin which is being priced higher
than the penicillin in other countries of
the world. Example is better than
precept and the honourable Minister
himself should set an example by re-
ducing the prices of drugs produced
by the Hindustan Antibiotics. The third
point that I would like to ask is what
steps he is going to take to organise
pharmaceutical consultancy services in
the various States. One of the argu-
ments which the drug manufacturers
put forth is that their medical represen-
tatives render useful public service by
offering  pharmaceutical information
that is not easily available to the medi-
cal practitioners. It is for that reason
that T am suggesting to the honourable
Minister that the Central Government
itself should set up pharmaceutical con-
sultancy services at the State capitals so
that we may be in a position to bring
down the prices of drugs still further.
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DR. TRIGUN..SEN: Firstly, I do
not agree with 11y honourable friend
that Indian scient sts are not capable of
producting certain d-ugs .

SHRI A. D. MANI: No, no. I have
said that they hav : not so far produced.

DR. TRIGU! A SEN:
answer it.  Sir,

Let me
one must know that
there are some Irugs in the country
which have got rrotection under the
patents law, and it may be that the
drug that has be n mentioned by my
honourable frienc bas got the patent
right of some forzign firm; then, how
can an Indian d« that? You have to
understand that. You are a sensible
man, you are an infelligent man. When
there is a patent it is no use asking
why we should rot have done it. This
is why I said last time that it is for
this House to se what is to be done
about the Indiar Fatents Bill before
you accuse our s ientists that they can-
not produce this medicine. 1 do not
agree with my 1 nourable friend on
that point. It can be done provided
you do away w h the patent restric-
tion; . ..

SHRI A. D. MANI: No, I am not
accusing our scicntists. I have only
said that they have not so far produc-
ed it.

DR. TRIGUMA SEN: ... other-
wise, you will drig me to the court
for producing th¢ sime thing or some-
thing else like th:t. There is the same

difficulty about tne products of the
Hindustan Antibiotics. You will find
from the list and I agree that the cost

of production of our public sector pro-
ducts is more (Ir*erruption). 1 know it
and in spite of it I said that also must
be reduced. We want to see that we
run these public s:ctor undertakings
efficiently. We ae making losses
there. Still I a ree to making more
losses by reducir 3 the prices and see-
ing that it runs « ffiziently. I think we
will be doing wel i a couple of years’
time. With rege-d to the third ques-
tion on the phar naceutical consultancy
services, I am afraid it is not the func-
tion of my Minisiry. It is in charge of
seeing the growth of the industry. For
that perhaps he can address the Minis-
try of Health.

SHRI A. D, MANI: But would you
like the idea? . -+ -

MY B W S S fod
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DR. TRIGUNA SEN: That is a
different matter.

gal) . Sir, in the statement the formula
of the price fixation, etc. has been
given, According to this, the retail
prices of a product will not exceed 50
per cent of the ex-factory price. Now,
the ex-factory price will be arrived at
by adding the cost of materials, the
cost of bulk drugs used, the cost of
formulation, the cost of package mate-
rials, the packaging expenses, the ex-
penditure on freight, the expenditure
on sales promotion services, the

I
:
J SHRI CHITTA BASU (West Ben-
\
|

ex-
penditure on the commission to the
trade, the profit, etc. etc. We under-

stand this. The formula of fixing the
prices is secured by the trade to mani-
pulate their accounts under different
heads, as I have suggested, so that
they can get the prices of drugs fixed
at a particular point which may not
perhaps be desirable from the ~Gov-
ernment’s point of view. If you per-
mit me to say so, this has practically
been a measure for legalising the dis-
honest and mala fide sales indulged in
by the drug trade in this country. In
view of tnis fact, may I know whether
1t is not a mechanism to get the prices
of drugs fixed at a higher level com-
pared to the present day prices? This
should be clarified.

May I know if it is not a fact that
the control order has not yet been
issued and it will be issued only after
the pew fixation of price and also even
after the issue of the order, the trade
will be given two months to ensure im-
plementation of it?

Thirdly may I know if it is not a
fact that of the 17 items on which the
order is likely to be issued, the prices
of at least four items have not been
changed and they remain the same as
they are to-day? May I konw why
the prices of four items have not been
changed? Is it not a fact that certain
life-saving drugs have evaporated from
the market after the announcement
of the decision of the Government to
issue the price control order? What
steps do the Government propose to
take to guarantee the supply of these
drugs to the consumers in this country ?
Lastly may I know if the Government
has sought to set up any mechanism
for ‘quality control’? As far as I know,
this aspect has been left to the Direc-
| torate which is not immune from cer-
tain charges because due to the folly
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[Shri Chitta Basu]

of the Drug Inspectors there
number of spurious drugs in the coun-

Under these circumstances may
I know whether the Government will
make certain arrangements to control
the prices?

DR. TRIGUNA SEN: My friend
suffers from a crisis of confidence and
trust because after great deliberations
when we arrive at this formula and
make it sure that the industry cannot
make more than 15% profit before
taxation, it is our duty to see that no-
body evades that formula and that
there is no loophole. We have left no
loophole. That is why I stated that
my friend is suffering from a crisis of
confidence.

SHRI BHUPESH GUPTA (West
Bengal) : If it is a crisis of confidence,

then he belongs to you.

DR. TRIGUNA SEN: I know that
but I can assure him that when we
take a decision we want to see that it
is implemented and that there is no
loophole and nobody escapes by cheat-
ing the Government or the consumers.
The control order will be issued—I
hope—within this week because we had
to take some legal opinion and so it
was delayed by the Law Ministry but
we hope it will be issued within this
week. The Member asked if the prices
of four drugs have not been changed.
You cannot bring in everything but
what are the four drugs? You find that
we have accepted almost all the recom-
mendations of the Tariff Commission
so far as the bulk drugs are concerned.
About Vitamin B from Rs. 184 we
have brought it to Rs. 100 and Vita-
min ‘C’ also has been reduced...
(Interruptions), Where is it not accept-
ed ?

SHRI CHITTA BASU:
where it was previously.

DR. TRIGUNA SEN: As he said,
we have accepted all the recommenda-
tions for deducing the prices. I can
explain that to him later. They are
not here with me. Then I do not ex-
pect that there will be a flight of life-
saving drugs from the market due to
the reduction but if it does happen, as
I said before in reply to Mr., Kulkarni,
the Government will import it, so that
the people do not suffer. We will not
hesitate to do that, ILastly, about the
mechanism for quality control, unfortu-

It remains

are a |
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nately that does ndt fall under my

Ministry and it is perhaps the Ministry
of Health that is concerned with it.

M g ANET (ITT TAW) : aefr
qdr oft 7 awarar 8 7 afgw Staeea
St 3 uHo o dYo & Wi sy § 1T
T gFT & wew 2 &g 4% g F we
I3 FANE FT T TF & IR 9T F |
TgH AT § § GaAY St &1 e BAT FArgav
g T gz WY 99 srvawad =ngar g 6
¥ YHTT F TE2qqT THo Ero Mo F qr@
sieg & ez agA 9 A1fF Ag IF qw I
¥ v FaifEs #T @9 | 78 A9 d
zafe #g wT § Ti6F g8 @ | smar
g 65 ugo o o T FSgAG FT AT
FH ATEE T AFAT § ST B FIWA L
SATET WEE § a9ar §

zaF w1F &1 q19 § g o FrAar Jrgar
g fr &fce Flrm & St Foed 4 @ swd
7g agern am g gy W dfes T
#6:fore & ag gfear & a2t fRaar § @R
Tg S T I FH AT q07 avfw g
Trrayd sifirr 37 @ | 747 g arq W
o ¥ Fr=roeiw g 6 3w Oy a¥
T 79 A7 w0 qTE TFAIIE SATET &Y

e

st 26w wfgma ¥ wrza (e 18
g7 greaw # sfuwas wfwew F W
a2 gu § ) dzmreafad @S-
g, 37 o ar &fcw wfrmT T Fer
a3 & =< gregmnaEs o Gfatafaa
Tk W vy (@4 € 1 A1 F 38 S
wrgeT g fF 3 #fwwem & T wew @
T § Cra G w1 FEETS (T g
What are the basic factors which
have compelled you to reduce or in-

crease the prices against the wishes of
the Tariff Commission? What was the

criterion for that?
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DR. TRIGUNA SEN: About the
first question, it will be our fqnctiqn_—
I feel the resp nsibility of this Minis-
try—to see thal the STC supplies the
imported drugs a approved prices to
all the consum :rs at the same price.
It will be our esponsibility to see that
they do not supply at cheaper prices
to the bigger pople and at more cost
to the smaller people. We will keep
our eyes open. .About export duty, I
am told that so.ne of the industries are
exporting some ol the medicines. He
wants some assi tauce for them, I think.
The point ha. been noted by the
Foreign Trade Ministry and we are
considering whe her there can be some
relief in Custors Duty wherever it is

possible. We lave not decided it be-
cause it relates also to the Finance
Ministry. Reg: “ding the third point I

will say why w2 accepted it and why
we have not . ccepted others. 1 did
not know that ‘his question will come
up but let us t y one by one. Regard-
ing Vitamin A the Tanff Commission
suggested the seling price of Rs. 400.76
and we have :ccepted it. Regarding
B-12 they reco nmended Rs. 113.84
and we have re uced it to Rs. 100, the
reason being the present selling price
of Rs. 100 per remme is less than the
price recommen led by the Tariff Com-
mission. So i has been fixed at a
reasonable selli: g price. It is being
sold in the couitry at Rs. 100 though
they have recc ninended. Rs, 113.84.

So we have tak:n Rs. 100 and we
have accepted the recommendations
regarding Vitamin C, Sulphadiazine,

Tetracyclin and Hvdrochloride. Though
they recommended Rs. 709.25 per Kg.
the present pric: is Rs. 1147 per Kg.
We have recon:mended Rs. 850 per
Kg. because sir:e the price was fixed
in 1968 by the Teriff Commission it is
being sold in tk: nmarket for Rs. 1147.
Taking info co sideration that we are
producing it ir the public sector at
Rs. 948.70—al 1ough a2 high price—
but we slashed t Jown to Rs. 850 per
Kg. We were irepared to see IDPL
suffer but it sku'd improve upon its
efficiency. We have accepted the re-
commendation : > far as Chloroquine
Phosphate. . .

MR. DEPUTY CHAIRMAN: You
can make a bric { answer; you need not
refer to every case.

DR. TRIGUM A SEN : Sir, the whole
thing we have p'aced before the House;
the Tariff Comn ission’s Report is before
the House and .. is available to all the

1
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Members. If I read out the whole

thing it will take me an hour.

AN HON. MEMBER: Would you
place it on the Table?

DR. TRIGUNA SEN: 1t is already
there; we have submitted it.

SHRI MAHAVIR TYAGI (Uttar

Pradesh): What about Potassium
Cyanide?

SHRI S. D. MISRA (Uttar Pra-
desh) : Sir, the Tariff Commission gave
the Report in 1968, probably in August
1968, and it took about 20 months for
this Government to come to a decision.
Anyway, I must congratulate the Gov-
ernment for whatever little they have

done. But why have they not circulat-
ed the recommendations in detail of
the Tariff Commission ? What js the

secret about it or what is the incon-
venience about it that they have circu-
lated only the summary of the recom-
mendations? The result is that some of
us do not find exactly what are the de-
tails and we are unable to know the
details of the recommendations. What
is the reason for this?

The second point I would Ilike to
know js this. The Minister has stated
that the price now announced is a
structure by itself. As Mr. Mani stat-
ed and also as Mr. Basu stated there
is_incfluded a certain percentage 70 to
75 per cent, including the margin for
themselves. This also includes Gov-
ernment taxes. The Minister has said
that this 70 to 75 per cent includes 15
per cent margin for the trade and I
take it that 50 to 60 per cent com-
prlseSv‘local taxes, excise, and other
taxes imposed by Government on these
life saving drugs. Shall I take it like
that? If that is so, why is not the
Government thinking of reducing these
taxes because these are really life sav-
ing drugs? When these are life saving
drugs why is the Government imposing
56 to 60 per cent as taxes?

DR. TRIGUNA SEN : Firstly, 1 had
the impression that the Report of the
Tariff Commission has been placed on
the Table of the House.

SHRI S. D. MISRA : No, no; it is
only a summary.

DR. TRIGUNA SEN: If it has not
been done, 1 will see that it is placed
before the House. I had an impres-
sion that it has been placed on the
Table of the House. If it has not
been done, surely I will see to it.
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[Dr. Triguna Sen]

Then my hon. friend has as'ked, since
some of the medicines are life saving
drugs why should there be taxation?
Is that the question?

SHRI S. D. MISRA : Yes.

DR. TRIGUNA SEN: Taxation or
no taxation, the

SHRI S. D. MISRA: T am not say-
ing there should be no taxation. Taxa-
tion can be small. What I am ref'er-
ring to is the quantum of taxation
which is 50 to 60 per cent if I have
understood correctly.

MR. DEPUTY CHAIRMAN: The
question is that the taxes should be
reduced at least on life saving drugs.

DR. TRIGUNA SEN: I am not in
a position to recommend reduption of
the taxes because what my friend has
referred to, it is not the profit; it is
the mark up; that means it includes
some costings of different items of in-
gredients. Taxes are quite different.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : What
is the proportion of taxes in this mark
up of 75 per cent? °

DR. TRIGUNA SEN: I do not re-
member it.

SHRI S. N. MISHRA : That is very
vital,

DR. TRIGUNA SEN: We have
only said that the industry will be
able to make 15 per cent before taxa-
tion. Calculating all the expenses 1
do not know what is the percentage of
taxation in that.

SHRI M. K. MOHTA (Rajasthan):
It was very amusing tp hear the hon.
Minister say that unless the Drug In-
dustry behaves Government will take
some action, perhaps take it over. I
do not know with what face the Gov-
ernment can make such a statement
when its own house is not in order.
The IDPL is a public sector concern,
which on an investment of Rs. 47
crores could only have a sale of Rs. 1
crore. 1 think he will agree with me
that the need of the hour is more pro-
duction. The objective of lowering the
prices is no doubt very laudable but
the real need is more production. If
a public sector concern can produce
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, only Rs. 1 crore worth of goods out

within the last few months the
L ,

of an investment of Rs. 47 crores how
will production increase?

Now there is a very paradoxical
situation; there are 2,000 units in the
small scale sector which are not able
to sell their products to their full capa-
city. Does the Government have any
scheme for a centralised research in-
stitution or for centralised research
facilities to be provided to these small
scale sector people so that they will be
able to produce more and compete with
the large drug manufacturers who are
having the benefit of research of
foreign countries? What is the Gov-
ernment’s proposal regarding research
facilities?

DR, TRIGUNA SEN: I have not
said that unless they implement this 1
am going to take over their manage-
ment. A question was raised by my
hon. friend Mr. Kulkarni. He asked
me if the industry did not produce to
their maximum licensed capacity be-
cause now they will not be able to
make more profit—and if as a result
the consumers do not get these life
saving drugs, what is the Government
going fo do. First 1 said I did not
anticipate that the industry will take
recourse to that step because they will
have sufficient margin of profit and
that [ did not understand why they
should be inclined to produce léss. If
they produce more they will make more
profit; and the demand will be more
because the prices are less. Taking for
granted that they do it as mentioned
by Mr. Kulkarni which I do not believe
they will do, surely the Government
cannot just accept that situation. They
will have to do sotething. That was
the answer to Mr. Kulkarni’s apprehen-
sion that the industry may not behave

properly.

So far as the other question is con-
cerned, I know, and it is known to all
of us, that the public sector undertak-
ings in the field of drug manufacture
have not done well all these years .

AN HON. MEMBER : At all.

DR. TRIGUNA SEN: ... and I
mentioned in the other House. As a
matter of fact when I visited that when
I joined, a few months back, I was per-
sonally dismayed and frustrated. 1 did
not know what to do. 1 discussed
ard  technologists
House will appreciate that
sale

t
i o

with the scientists
and the
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has gone up foar times. There was
nothing basic.ily wrong with it but
the attitude f the people working
there was wrong Nobody thought that
this is our property, Indian property,
and that we mus: see that something is
done about it. 7This spirit was lacking.
Now the scien ists and the technologists
have taken ur the challenge and as I
mentioned, withi1 a year or two, we
will see that he break even point is
reached. It is a fact that we are now
running at a sy it is no use saying
it again and a ain. It is known to all
of us. Abou research and develop-
ment as I sai., if any industrialist
spends any ar ount on research and
development f r the improvement of
the drugs used by the poor people of
this country, v e are prepared to see
that they do 13t lose in any way and
we will encour g them to do that. I
think my frietd also asked whether
Government wou'd start any research
institution for the small scale indus-
tries. I think ft :re are medical research
institutes in the¢ country and my Minis-
try setting up another research insti-
tute, I do not think, will be worth con-
sidering.

SHRI M. N IAUL: Recently I
visited a drug aciory and I was being
taken round. . do not want to men-
tion the name ¢f 1the factory. It is one
of the biggest jrivate factories, As I
was being shown 1ound by an officer, 1
put certain que:tions, He suddenly pro-
duced a bottle and said that the con-
tents were con!rolled. According to
him the fixed p ice of the drug was so
uneconomic thai the company wanted
to get round it. The company raised
the price of th: bottle. Now, I cite
this specific ex: mple. Though it is a
small one, it gws to the root of the
matter in the ::n.e that the Govern-
ment and the Ir spectorate of the Gov-
ernment have tc be absolutely careful.
They should see what is the retail price
at which it is sold. They should check
up and see clearly every item in detail.
The Governmer+ should see that the
company do not get round the control-
led price of the Irug. They should see
that the prices «f the other elements,
the uncontrolled elements, are not con-
currently raised. Though the price of
the drug is controlled, when the prices
of the uncontro led elements are rais-
ed, eventually tke price of the drug is
raised. What precautions do the Gov-
ernment propose to take to see that the
companies do not get round the law
in this manner?
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DR. TRIGUNA SEN: It is a very
good point. We will make a note of
it and we will do our best. That is
all that I can say.

SHRI KRISHAN KANT: May 1
know from the Government whether
the rise in price is because of the cost
of the formulation and, if so, will the
Government take up in the public sec-
tor the preparation of formulations so
that medicines can be made available
to the people at a reduced price?
Secondly, about imported drugs, will
the Government see that all the drugs
that are imported are basic drugs?
They can then give it to the drugs
manufacturers and they should not
be allowed to import it. Will the
Government of India look into it
and let me know what is the policy?

DR. TRIGUNA SEN: As I said
in the beginning, as regards formula-
tions we are thinking of reserving some
for the small-scale industry. We will
see. As my hon. friend suggested, we
can take up the question of formula-
tions being prepared in the public sec-
tor undertakings provided the price fac-
tor or the cost factor is taken into
consideration. About the import of
basic drugs, I said—I think twice—we
will do it, through Government chan-
nels, in which case the price will be
pooled. It will be supplied to the big,
medium and small industries at the
same price, so that we can regulate the
price of formulations.

DR. BHAI MAHAVIR
think the hon. Minister missed the
question. There are reports of several
life-saving drugs having disappeared
from the market. I would like to
know if the Government have tried to
verify it and have any efforts been
made to check up from the market
whether their availability has gone
down after the announcement of the
new formula? Secondly, a small but
important point. I do not know which
particular firm Mr. Kaul was referring
to, but there have been letters appear-
ing in the Press that a particular inter-
national firm has tried to get round the
Drugs Price Control Order by bringing
out a new cough syrup. It has been
named some new formula. The brand
name is the same. A phial of 174 mm
was priced at Rs. 495 and now a
phial of 75 mm is priced at Rs. 4.35,
which means the quantity has been re-
duced to less than half and the price
is more or less the same. I do not

(Dethi) : 1
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there have been letters appearing in
the Press drawing the attention of the
Government to this and to the way in
which the Drugs Price Control Order
has been defeated. The contents have
not been changed in a way so as to
make them more costly. A small al-
teration in the formula is there but it
does not make for higher price. Thirdly
—this is the last point—the patent law
has been referrecF to by the hon.
Minister. It is correct for him to say
that he is not the person in final charge
of the matter, but after all he repre-
sents the Government. A Government
which is prépared to amend thg Con-
stitution regarding the privileges given
to the ICS or to the Princes, does that
‘Government attach more imporance or
does it consider the patent laws of other
countries more sacrosanct and can not
infringe them for the poor of our coun-
try? I would like to knocw whether the
‘Government have made a study if any
country has defied the patents law in
order to provide cheap drugs to its popu-
lation. Our country is & poor country
and if there are examples, will the Gov-
ernment consider finishing this patents
law, that is the issue? '

DR. TRIGUNA SEN: It has not
been brought to my notice that some
life-saving drugs have disappeared from
the market, 1 will surely enquire to-
day, but if my hon. friend can help us
in the matter it will be very useful to
us. We will enquire today. About
manipulating the price of cough cure,
if I had known from the hon. Member
the name of the company .

SHRI A. D. MANI: It is called
‘Cough Cure’.
DR. BHAI MAHAVIR: I was

quoting from the letters in the Press.
My inference from the description is
that it is about the Vicks New For-
mula.

DR. TRIGUNA SEN : I will find it
out, The third is about the patent
law. Yes, some of the countries have
defied it, like China, Russia and I
am told Italy also.

DR. BHAI MAHAVIR: Italy?

DR. TRIGUNA SEN: I do not
know, but I am told Iialy also. As a
matter of policy it is not proposed to
indulge in piracy.

[ RAJYA SABHA]
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DR. BHAI MAHAVIR : Is only this

know the name of the company, but | particular piracy out of bounds for us?

DR. TRIGUNA SEN : Defying it. 1
will surely impress upon my friend who
is sitting there to see that the patent

law is enacted very soon. I have‘ al-
ready told him. The Select Committee
has already reported on it. I have re-

quested him to see that it is done. These
are the three points.

DR. K. NAGAPPA ALVA (My-
sore): It is a welcome measure. The
drug industry in the last fifteen years
has grown from Rs, 10 crores to Rs.
200 crores. Unless it is enforced in
the right way, people will not have real
benefit. Adulteration of drugs and
the various spurious and sub-standard
drugs have been a menace to this coun-
try. Malpractices and pilferages have
been very common. I would like to
give one or two suggestions.

MR. DEPUTY CHAIRMAN: No
suggestions, but ask for clarifications.

DR. K. NAGAPPA ALVA : Quality
control is very necessary and a proper
machinery for the distribution of drugs
is very necessary. During the stage of
distribution all ~ these pilferages and
malpractices are being practised. Our
attempt should be to tackle these things.
1 am very happy that the Minister is
very clear in his statement and utter-
ances, but at the same time he ex-
pressed certain doubts about the im-
plementation because certain aspects of
this are with the Health Ministry. Here
I must say that the drug conrol depart-
ment is the department which is con-
nected with this question and I would
suggest that there should be a co-ordi-
nated effort between his Ministry and
the Health Ministry and also the drug
control department. The Drug Con-
trol Order has been doing very well in
this country, though in certain States
it is not quite good. So, my suggestion
is that there must be a more co-ordi-
nated effort during the implementation
stage of it. It is very necessary that
the quality must be maintained and as
the Minister has very nicely put it, re-
search is part of it. The research part
of it can be done only with co-ordi-
nated effort and I also say that it is
not part of the duty of his Ministry
to have a research department here.
With these words I once again say
that the drug industry has to be deve-
loped, but at the same time there must
be a very co-ordinated effort between
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the private s¢:tor and the public sec-
tor, and the public sector has been
doing very gcod in this direction.

DR. TRIG! NA SEN: So far as my
Ministry is ¢ ncerned, we are lrying
to control the prices so that the indus-
try does not nake undue profit at the
cost of the pcor man, The hon, Mem-
ber has expre: ;e cerain doubt. I have
no doubt wh tsvever in my mind so
far as the im lementation of the price
control is corcerned. I will see that
it is done. Yut regarding pilferage in
hospitals, adu teration, maldi_stributlon
or malpractiies in distribution, as I
mentioned, Si, as the hon. Member
also knows, i 1elates to the Ministry
of Health, an!{ 'ny friend, Shri K. K.
Shah, is quite an energetic man; he
knows all the = problems; he is trying
to solve these problems.

SHRI BHU *E5H GUPTA : How do
you know?

DR. TRIG INA SEN: Because he
had lots of d .cussion with them. He
is trying his 1est to stop this pilferage
and ‘adulterati'n as best as possible.

s wafag Fnt (ITT T_W) : AHIA:
fr ey S T AT TE FATH FT FE F
6 7rg Y STE@ E T GRaT 8 A Faa
uifos Gaee 7 oare Afefea o @
R U LRI iU S IRUR SN
Tt wl A ¥ P owg § ST g
g1

DR. TRIGI NA SEN: We are try-
ing to control prices of medicine for

which this M nistry is responsible to
give licence tc produce.

——
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE ANL' COMPANY AFFAIRS
(SHRI FAKHRUDDIN ALl AH-
MED): Sir, I beg to lay on the Table
a copy each of the following papers,
under sub-section (1) of section 619A
of the Compaiiies Act, 1956 :—

I. (i) An wal Report and Ac-
counts of the Hindustan Machine
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Tools Limited, Bangalore, for the.
year 1968-69, together with the
Auditors’ Report on the Accounts.

(ii) Review by Government on the
working of the Company.

[Placed in Library. See No. LT-
3184/70 for (i) and (ii).]

II. (i) Second Annual Report and
Accounts of the Machine Tool Cor- -
poration of India Limited, Ajmer,
for the year 1968-69, together with
the Auditor’s Report on the Ac-
counts.

(ii) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-
3184/70 for (i) and (ii)}

III. (i) Fifth Annual Report and
Accounts of the Bharat Heavy Elec-
tricals Limited, New Delhi for the
vear 1968-69, together with the
Auditors’ Report on the Accounts.

(ii) Review by Government on the
working of the Company (in English
and Hindi).

[Placed in Library. See No. LT-
3329/70 for (i) and (ii).]

IV. (i) Thirteenth Annual Report
and Accounts of the Heavy Electri-
cals (India) Limited, Bhopal, for the
year 1968-69, together with the Audi-
tor’s Report on the Accounts and
the Comments of the Comptroller
and Auditor-General of India there-
on.

(ii) Review by Government on the
working of the Company (in English
and Hindi)

[Placed in Library. See No. LT-
3330/70 for (i) and (ii).}

V. (i) Annual Report and Ac-
counts of the Hindustan Cables
Limited, Burdwan (West Bengal) for
the year 1968-69, together with the
Auditors’ Report on the Accounts.

(i) Review by Government on
the working of the Company (in
English and Hindi).

[Placed in Library. See No. LT-
3407/70 for (i) and (i).]



